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Legislation to safeguard interest of
workers

2199. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR
be pleased to state whether he pro-
poses to bring forward certain legis-
lation to safeguard the interests of the
workers and their dependents when
a bread earner meets with an acci-
dent?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): The Work-
men’'s Compensation Act, 1923 provides
tor payment of compensation to work-
men in case of temporary/permanent
disablement and to their families in
case of death caused due to industrial
accident or certain occupational cis-
cases arising out of and in the course
of employment. The E.S.I. Act provide
{or payment of cash benefits in ocase
of sickness, employment injury, etc.
and pension for dependents on the
death of workers due to employment
injury or certain occupational diseases,
Suitable amendments to these Acts
are made wherever necessary.

€anctioning of P.C.0. in Branch Post
Offices

2200. SHRI GADADHAR SAHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state terms,
conditions, and circumstances under
which the opening of/installation of
" ublic Call Offices @8 branch Post
Offices (Departmental/Ex. depart-
mental) in rural areas in the States
in India are sanctioned?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): Public Call offices





